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Title : Further discussion on statutory resolution regarding Disapproval of Essential Commodities (Amendment and
Validation) Ordinance, 2009 (No.9 of 2009) And Essential Commodities (Amendment And Validation) Bill, 2009, moved by

Shri Raju Shetti on the 9th December, 2009 (Resolution negatived and Bill passed).

MADAM SPEAKER: Hon. Members, Item Nos. 16 and 17 are taken up together. Shri Raju Sheti to continue.

off 71 91l (BIIdbaIet): FABIGRI, el Hol IARM P DY IR JIRIPT TP HASID ToID2 36 SR 3] PN A SRISI 317 el SIdoldic of Sl AR-AR
SRIoIAH Aol I BacRR b, a8 cIPK e A ot aga & oAt e i snue! sar § oo ad 2005-06 3 79 Fur 50 33 sRiora# Jwelor
a1c o1, af 2006-07 3 33t Brb 75 T3 a6 oR oliz 1 80 Fuw 25 31 81 sk a 2007-08 31 81 wuw 18 T3 8t srr sl a 2008-00 3t 81
Fuu 18 83 et fp adt ot adt 381 ad 2009-10 3 107 Fu w1 sk ad 2006-07 3 s/ 80 Fue 25 831 segeraet wereler ac=r o, Ropadt &=
Sit 8.5 e, 3A s@r@2 9 yferora fipen s Jor 2009-10 31 /g 107 Suw s=geraer Aerelol Ac=r fpem sRm dl fpadt 1 oif yfererd 3 A off
Y19 3l 3Rl SR [pATel] Dl dge ST dIel BIdl 38|

3IERAST HBIGAI, UP (SR Pl Jicf} ABIGA of AL Acol I Yeal-DIel 31 IR {5 o1 b iell aitemn o1 2009-10 & fere 3R 3fie cnarpRl s
aif3aeT #1>d SIRIA 3curcol 3R gets & 86 Fuw 27 W3y 86 suw 27 T3t 3 goirs & 14 uw wear ¢ dl #ff 72 Fuw 27 T3 oIpM e 8l 3

3reRIeT ABlGRN, i Asl GId P Al Padl g [ 72 Iuw 27 Ty 3 S & 2t off 81 vd == 9 oot Uar o8t &t Arparn iy i) Sft, fopatt
$3cleRre, Aforafict s fpatrer b W 3 72 uw 27 33 3 ve fdeet sioolt UaT @2 &3 2R fRprel of a6 3 erelor e o1dl AT 3 3RIcT
I A8 & [ fptrell @I 3l60l Pl cIPK e @A A @i 170 Fuw &, el I e A DA SR Rl iR st Aret o1 2009-10 3 usett
&, 3ol 2008-09 3 81 »uw 18 8 e, s 107 Fue 8l o1 S [iforea ooida Aetelel e I 3R 3R R e f&=n sRI Al a8
129 >uu 84 U3 &l sr1 PR cler e 170 Suw & Awdr & Al 3R 3R cmrpRt e 129 suw 84 831 a1 avs A &l Addr &) sodiol 129
>y 84 83 w2 f&=m) Idier BIE 3 o1 1982 3 v B et Ja e

The Supreme Court in its judgement in M/s. Sukhanandan Saran, Dinesh Kumar V/s. Union of India, reported in AIR 1982
S.C. 902, observed:

"The marginal farmers are unable to stand up against the organized industry. It does not require long
argument in this predominantly agriculture society that the farmers having small holding need protection for
selling at fair price their meagre agriculture produce. "
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"The State action for protection of the weaker sections is not only justified but absolutely necessary unless the
restriction imposed is excessive."
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"Nothing relevant could be traced from the sources available with the Parliament Library. The matter is being
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Hon. Chairman, Sir, thank you for allowing me to speak something on this
Bill. I oppose this Bill because this Bill goes against the interest of the sugarcane farmers. The Government has already
promulgated the Ordinance, and the Government is bringing forward this Bill in order to replace the Ordinance and get
Parliamentary backing for it. In fact, this Bill is nothing but a step towards eventually decontrolling the sugar sector, which
will play havoc.

What does the Bill say? The Bill seeks to replace the Statutory Minimum Price (SMP) with a new category called Fair and
Remunerative Price (FRP). Why is the Government going to do so? It is because the Supreme Court has given a verdict. At
present the Central Government compensates the mills for the sugar it appropriates as a levy and that price for levy is
linked to the SMP.

Now, mills in some States pay the State Advisory Price (SAP), and naturally, the SAP is more than the SMP. The mills have

gone to the Apex court telling that the Centre should pay the levy price based on the SAP. Hence, the courts concurred
slapping the Centre with Rs. 14,000 crore as past dues and an additional Rs. 2,500 crore for every year going forward.
Instead of paying up the Government has now decided to scrap the SMP, and replace it with FRP. It is to be mentioned

here that the sugar mills have not paid the dues of the cane growers for a long time, and some of these mills have already
been closed. Hence, if anybody is entitled to get this price, then it is not the millers but the sugarcane producers.

One point that we should keep in the mind is the fact that since 2003 the Centre has fixed the SMP at Rs. 80 a quintal
which was much lower than the production cost. Now, the Centre has proposed a fair and remunerative price (FRP) of Rs.
129.84 per quintal. It is nothing but a mockery. What does the Government say? The Government says the FRP will provide
for a specific margin for risk and profit to the farmers over and above the cost incurred towards production of sugarcane
and its transportation. It is not at all tenable. In the South, mills are paying more than Rs. 200 per quintal already. This
price is nothing but kind of a joke to the farmers. Now, how does the Central Government fix the price? The Government
has unilaterally decided the price. It has not consulted the farmers' organizations and the State Governments.

What is the recommendation of the National Commission for Farmers? The National Commission for Farmers headed by Dr.
Swaminathan says that the support price of any crop should be fixed at C2 plus 50 per cent margin, that is, double the
production cost plus 50 per cent of the cost as margin/profit. Now, the Commission for Agriculture Costs and Prices (CACP)
have calculated at Rs. 101.32 per quintal as the average all-India cost of production of sugarcane. If we take into account
the recommendation of the National Commission for Farmers, the support price of sugarcane per quintal should be not less
than Rs. 250. Besides, the sugar mills are earning profit by using molasses for breweries and other by-products. But the
farmers are not getting any share of the profit of those by-products.

One thing is clear that the price of sugar is rising very high. It has no relation with the price of sugarcane paid to the
farmers because last year, the price was Rs. 125 or Rs. 130 per quintal, but the sugar price rose to Rs. 40 per kilogram.
The reasons behind it are hoarding and black-marketing. This is the main reason and the Government committed to neo —



liberal policies is unable to control.

The step-motherly treatment meted out to cane growers for years has forced the farmers to withdraw from sugarcane
cultivation in recent years. It has been estimated that the area of sugarcane cultivation declined from five million hectares
in 2007-08, to 4.38 hectares in 2008-09, and now it has declined further, to 4.26 million hectares in 2009-10. Consequently,
sugar production in our country also has declined from approximately 30 million tonnes to 15 million tonnes in one year.
Therefore, we have to import sugar and we have to pay more price for that sugar.

In such a situation, over the years, the quantum of levy sugar accessed from the millers was as high as 60-70 per cent.
Now, it has come down to 10-20 per cent of produce. Central Government's assurance that fair and remunerative price
could serve as the benchmark price, is not at all tenable because the farmers would not be able to negotiate higher prices,
what has been described by the hon. Minister, if there is no legal backing for fair and remunerative prices. After massive

protests by the cane growers on 19t" November, the Government has assured to retain the provision of SAP, but the
demand for retaining 5(a) of the Sugar Control Order, 1966 is still pending. What does this provision say? This provision
gives the power to the farmer to claim a share of the extra profits made by the mills. So, dropping this provision goes
against the interests of sugarcane farmers. Apart from that, the by-products of sugar have to be taken into account, but
neither co-generated power nor ethanol figure in the list. By-products depress net costs which have to be taken into
account to fix levy sugar price and calculate the extra profits. The farmers must have a share of these extra profits. By not
lupdating the sugar industry's by-products, the Centre is hurting the farmers in two ways — first, depressing the minimum
price of sugarcane to keep the levy price low, and second, not recognizing income streams of the mills that farmers have a
right to.

In view of this, I urge upon the Government to bring the following amendments to the Essential Commodities, and
Sugarcane (Control) Order, 1966. Firstly, fair and remunerative price should be replaced by statutory minimum price.
Secondly, the words "to the extent" should be deleted, and the words "from the purchase centre to the factory gate" should
be replaced with the words "from the field to the factory gate". Thirdly, amendment to para 7, page 6, of "Statement of
Objects and Reasons". This para should be replaced by the following, "The Old system of SMP and SAP will continue to
remain, and support price must not be less than Rs. 250 per quintal".

Para 5A of Sugarcane (Control) Order 1966 be upheld as to share the profit between the sugar mills and sugarcane
growers. Uphold Para 3A of Sugarcane (Control) Order 1966 according to which when a producer of sugar fails to make
payment for the sugarcane purchased within 14 days of the date of delivery, he should pay interest on the amount due at
the rate of 15 per cent per annum for the period of such delay beyond 14 days.

Apart from that the Government of India should take action by stringent application of Essential Commodities Act to ensure
that hoarders and black marketeers do not make profit and the price of sugar does not go very high.

SHRI NITYANANDA PRADHAN (ASKA): Mr. Chairman, Sir, as we all know, sugarcane production is a vital issue for
everybody in the country. While replying to a debate the other day the hon. Minister stated categorically that the area
under sugar cultivation is coming down every year and that the sugarcane farmers are not getting a remunerative price for
their produce. In view of this fact, I feel that the hon. Minister and the Union Government must consider formulating a
National Sugarcane Growers Policy in consultation with the cane growers and the different organizations which are looking
after the interests of the farmers and also the millers. If such a long-term policy for sugarcane growers is adopted by the
Government, it will not only help the sugarcane growers but will also safeguard the national interest. In view of this, the
measure which we are discussing will not be of much help.

The sugarcane growers must be consulted on the issue of a remunerative price for them and then only the Government
should come to a conclusion. What is being done here is, taking advantage of some Supreme Court judgments and other
things the actual purpose is being defeated. The crux of the matter is how to get the sugarcane growers a remunerative
price for their produce.

Sugarcane crop takes a minimum period of 13 months to grow while all other crops take four to six months. In these 13
months, the sugarcane grower faces a lot of difficulties with regard to escalation of price of pesticides, manure. He also has
to face the nature's fury. There is a lot of difficulty everywhere in India due to natural calamities. The sugarcane grower



has to face all that. Taking all these things into account, the Union Government should fix the price of sugarcane at a
minimum of Rs.2,200 per M.T..

Apart from that, the sugar mills which are making a profit from the byproducts of sugarcane should share some of their
profits with the sugarcane growers.

Hence, if all these things are taken into consideration, the Government can create confidence among the sugarcane
growers to enlarge their area of cultivation. If that is not done simply because we are deciding in this House or the Union
Government decides the price, it will not be of any help to the sugarcane growers and as a result, the sugarcane cultivation
will definitely fall and that would incur import of sugarcane from other countries paying heavy price. So, through you, I
would request the hon. Agriculture Minister, who is an expert in this matter, that he should consider the plight of the cane
growers and fix the minimum price at Rs.2,200 per M.T., apart from extending other benefits.

SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman, Sir, for giving me this opportunity. Many Bills introduced by our
Government were welcomed by the All India Anna DMK but this time we are not able to appreciate the Bill because it
would be detrimental to the interests of the cane growers. I do not understand as to what was the urgency to promulgate
the Ordinance. What extraordinary circumstances arose for promulgating the Ordinance? When the Ordinance was
promulgated, it created the doubt about the intention of the Ordinance. The great Dravidian leader, Arignar Anna, once
said, pat the poor, tap the rich should be the policy of a Government. Through this Bill, Government is tapping the poor and
patting the rich. Certainly, this Bill is in favour of the sugarcane mill owners.

Hon. Minister may say that this is because of the judgement of the Supreme Court . I sincerely ask our hon. Minister:
has the Government sincerely executed all the orders of the Supreme Court? Again, the hon. Minister may cite the reasons
that the increase of levy sugar from 10 per cent to 20 per cent by the mills towards the public distribution system. This is
also not an acceptable reason. If the Government wants to help the factory owners, it can do it. We have no objection but
not at the cost of the farmers. That is my request.

Deletion of clause 5(a) is detrimental to the sugarcane growers. The views of the Opposition parties have not been
taken into consideration before the introduction of the Bill. Deletion of clause 5(a) will only affect the southern States
sugarcane farmers, namely, Tamil Nadu, Andhra Pradesh and Karnataka. If mills ran for more than 300 days in a year,
average recovery falls. If profit sharing alone is there, cane growers will get the enhanced price over FRP.

A 35-year right - which have been enjoyed by the cane growers — are thrown way by deletion of clause 5(a). Profit-
sharing is the right of the farmers. Mill owners are making profits and review through the by-products. The raw materials of
the by-products are the assets of the farmers. So, they are rightly claiming the share. Because of the deletion of clause
5(a), there is no statutory protection to the farmers. It is not too late. We are having high regard for the hon. Agriculture
Minister if he thinks, he can bring amendment or suitable modification in the provisions of the Bill.

Furthermore, my revered leader, the General Secretary of ADMK, former Chief Minister of Tamil Nadu, again and
again has been insisting that the cane growers should be given Rs.2,000 per tonne. It is because the price fixed under FRP
and SAP is not sufficient for farmers. So, the Government may please consider the long-pending demand of the farmers for
enhancing the price, and fix it at Rs.2000 per tonne. This is what we expect from the Government.
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SHRI T.R. BAALU (SRIPERUMBUDUR): Mr. Chairman, Sir, on behalf of DMK, I rise to support the Essential Commodities
(Amendment and Validation) Bill, 2009. With great difficulty and after a lot of persuasion by the DMK and other parties, the
Government has agreed to restore the SAP. For that, on behalf of other parties in general and on behalf of the DMK in
particular, I thank the hon. Minister of Agriculture, who is a veteran politician in Indian politics.

14.04 hrs (Shri Francisco Cosme Sardinha in the Chair)

When we are discussing this Bill, 299 districts of twelve States are reeling under severe drought. They have already been
declared as drought-prone areas. Out of 526 met districts, 311 districts have received only scanty and deficient rain-fall. At
the same time, northern India, north-west India and central India have received insufficient rainfall.

The experts have also come forward to say that 6.7 per cent of sugarcane production will be less when compared to
the previous year. What does it mean? When the sugarcane production is falling, there will be pressure on the price. The
hon. Minister of Agriculture will have to play a dual role. He has to play a role to see that the consumers get sugar at an
affordable price and the cane growers also should get fair and remunerative price. So, in between, he has to balance and
see that both the communities are not affected.

Sir, every year, the Government of India used to announce the Statutory Minimum Price (SMP). Over and above, the State
Government used to announce State Advisory Price (SAP). Now, the third pricing has come in place of SMP and it is FRP.
So, in place of Statutory Minimum Price, Fair and Remunerative Price is going to be adopted after passing of this Bill. Many
States like Tamil Nadu used to announce SAP over and above SMP.

What was the SMP in 2005-06 as announced by the Government of India? It was Rs. 795 per tonne and now in 2009-10, it
is Rs. 1,077 per tonne. The SAP, as announced by the Government of Tamil Nadu, in 2005-06 was Rs. 1,014; the SAP as
announced by the Government of Tamil Nadu in 2009-10 is Rs. 1,550 per tonne. Please see the difference! The Government
of India within four years have increased their SMP and the increase was Rs. 282.60 per tonne only, but the Government of
Tamil Nadu has increased the price to the level of Rs. 536 per tonne within four years. The State Government has
discussed the matter with the stakeholders and properly decided over and above the Government of India's rate. So,
because of the pressure, the Government of India could not have a line in between the growers and the consumers. I am



taking the Government of Tamil Nadu as an example only. So, what has happened because of the increased price by the
Government of Tamil Nadu is that the growers have grown more sugar cane. When compared to 2005-06, the sugar cane
production was 351 lakh tonnes in Tamil Nadu; in 2006- 07, it went up to 411 lakh tonnes. So, there is an increase from 351
lakh tonnes in 2005-06 to 411 lakh tonnes in 2006-07 and 382 lakh tonnes in 2007-08. It is an increase of more than 30 lakh
tonnes, as compared to the figure in 2005-06. So, because of the encouragement and incentives given by the hon. Chief
Minister of Tamil Nadu, Dr.Kalaignar Karunanidhi, this has happened. I am not finding fault with my friend. I do not deny
that he may be having so many problems. At the same time, we welcome about the announcing of FRP. It is because of the
court verdict and he has to pay Rs. 14,000 crore to the mill owners, he has come forward to see that this Bill is amended
and go before the court saying that we have amended the Bill and the fair and remunerative price will be given hereafter.
That is what he is going to say before the court.

My only apprehension is this. With the persuasion of so many friends like me, my friend has taken a proper decision.
He was going on arguing with all his legal luminaries to convince the leaders. His argument is that whatever ingredients
that have been taken care of by clause 5A of the Sugarcane Control Order, 1996, these ingredients have been taken care of
by the FRP. I still believe that is not a problem. The poor farmers are apprehensive about the sugar mill owners. What they
say is that even with clause 5A, the mill owners used to deceive them; they have not come to a correct conclusion to have
a fair and remunerative price. Now, without clause 5A, where is the chance for the agriculturists to have the bargaining
power? They will be losing the bargaining power. If clause 5A is there, the bargaining power will be there so that the State
Government, the cane growers can definitely put pressure on the mill owners to see that a proper and remunerative price is
given. But things will not happen like this. So, what I suggest is this. My suggestion to my hon. Friend is this. Mr. Minister,
you may get the Bill passed. There is no problem. Almost the entire House will be with you. But, at the same time, you
should not forget to provide a rule so that the mill owners provide remunerative price to the sugar cane growers. . They
should pay the amount within 15 days. I repeat that they should pay the proceeds to the cane growers for their produce
within 15 days. That is very important.

At the same time, I fail to understand why my friend is not considering the recommendations of the National Farmers
Commission Report. What I feel is that the National Farmers Commission is the direct representative of the cane growers.
Mr. Minister, why do you not consider the rate advised by the National Farmers Commission? Sir, I think while answering,
he will have to give a correct, proper and categorical answer to this issue.

Before I conclude, my demand is that he should refrain from deleting clause 5A from the Sugarcane Control order,
1966....(Interruptions) 1 repeat that he has to refrain from deleting clause 5A from the Sugarcane Control Order, 1966 or he
has to provide a proper rule or mechanism so as to have a correct, fair and remunerative price to the cane growers which
provide the right of profit-sharing in the realize of their cane co-produce also.

The second demand is that he should fix a remunerative price as per the National Farmers Commission's recommendations
and not as per the present dispensation.

With these words, I conclude.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, I stand to oppose the Bill.

We are discussing the Essential Commodities (Amendment and Validation) Bill in the backdrop of a huge kisan
mobilization, sugarcane growers mobilization in the Capital recently. Not only thousands but also more than a lakh of kisans
mobilized in the Capital recently. They met the hon. Prime Minister. They met our hon. Minister also....( Interruptions) Hon.
Minister, please hear me. It is expected that in the course of his reply, not only should he respond to the questions raised in
the House itself but also respond to the farmers who mobilized in huge numbers in the Capital recently.

What is the convention? The convention is, each sugar mill is allocated a command are in its vicinity and the mill is bound
to purchase sugarcane grown in that area. The sugarcane farmers are also expected to sell only to the designated mills and
the mills used to purchase sugarcane even at a higher price than the State Advisory Price or the Statutory Minimum Price.
This is the convention.

Now, the Statutory Minimum Price has been replaced by Fair and Remunerative Price. I do not understand how it is fair and
remunerative. When farmers feel that the SAP is not remunerative, how can the FRP fixed by the Central Government be
considered as fair and remunerative? I do not want to go into the details of figures and the difference between the SMP and
SAP. Whatever name the Government may give to this price, but they should not name it fair and remunerative. This is
nothing but a mockery.



We are talking about the Supreme Court's order. What does it say? The Supreme Court ruled that the price of levy sugar
should exclude the additional prices as indicated in Section 5 (A) of the Sugarcane Control Order, 1966, which is known as
the Bhargava formula, and the SAP set by the State Governments. It was expected that the Central Government would
comply with the judgement of the Supreme Court? But what has been done? They just deleted Section 5 (A) and the
Second Schedule. Then, they added Section 3 (B) which requires that the State Governments should bear the incremental
cost if they fix SAP higher than the FRP. Not only that, this will be implemented with retrospective effect. So, the deletion of
Section 5 (A) and insertion of Section 3 (B) are against the interest of farmers.

Many things have been said about sugar mill owners. Now the levy is increased from 10 per cent to 20 per cent and the
remaining 80 per cent will go to the market. So there is no control over it. On the other hand, they have been exempted to
pay a price higher than the SAP. So, my point is, all the States are acting against the interest of farmers and they are not
responding to the demands of agitating farmers who have mobilised here in the Capital two weeks ago.

We are talking about remunerative price. Several hon. Members have already referred about the Report of the National
Commission on Farmers headed by Dr. M.S. Swaminathan. What is the recommendation of Swaminathan Commission?
Their recommendation is that the Statutory Minimum Price would be fixed based on the cost of cultivation plus 50 per cent
profit.

It is not being honoured till today. Swaminathan Commission's another recommendation is that the procurement
price and the Minimum Support Price would not be the same. Minimum Support Price is the minimum; but procurement
price should not be similar to the Minimum Support Price.

Hon. Shri Baalu has raised the point as to why this Government has not come out complying with the recommendations
made by the Swaminathan Commission. I am raising the same question here. I have the highest regards for the hon.
Minister, Shri Sharad Pawar. I think, he will respond to all these things. He will satisfy us and at least, he would respond to
the huge rally which was organised at Delhi. It was expected that the Government would think something for their interest,
it was expected that the Prime Minister would himself think for their interests.

With these words, I strongly oppose this Bill and I think, the Government will think over, ponder over it in the interest of the
farmers.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Mr. Chairman, Sir, for giving me this opportunity to participate in
the discussion on the Essential Commodities Bill. The prices of essential commodities are going up day by day. Today, the
inflation in the case of sugar is 43 per cent.

The inflation in respect of vegetables is 45 per cent; the inflation in respect of potato is 75 per cent; the inflation in respect
of rice is 32 per cent; and the inflation in respect of pulses is 55 per cent. Why are these happening? They are happening
due to the wrong policies of the Government. They are unable to control the prices.

If you see the Essential Commodities Act, 1955, you will notice that the powers to control production, supply and
distribution are totally the responsibility of the Government but the Government is unable to control the prices of these
commaodities.

53t ao1E 31 DiTeT del P HUT B MR UST 3| BANSST P YrsIsl Dl BIel o1l B0l B BRI 3MST S9I 3 DIGT dol G AB2 B2 T 3| TP
PR P oid B2 Ul 3| 3A o 3 yerel i} of par 3 6 ¢ "The price rises because of the market forces". oy sidt wad & b :
"The situation will change once the Rabi crops are harvested". Is this the way to control the prices?

Already in India, 301 districts in 12 States, drought is prevailing. The Agriculture Minister is giving the same figure. The
Government is telling that 61,15,000 hectares of land were affected due to drought; and further the food grain losses were
2,10,68,000 tonnes. How can you control the prices once the Rabi crop harvesting has started? s ez 3 @18 sl st X
g3 s1b 3 24 38 3 Is this the way to tell the people? sid Uz wga ot doir aifde; apft YR @I s93 3Irm dlg, for the last three
years the sugar production has come down like anything. The production of sugar was 282 lakh tonnes in 2007 and ¢ S
3 146 @ cor em; The Government is telling that the production of sugar will be 160 lakh tonnes this year. It will be very
difficult, and it will not cross even 130 lakh tonnes.

The buffer stock position in respect of sugar has come down like anything for the last three years. In 2001, the buffer stock
of sugar was 110 lakh tonnes and in the last year, it was only 24 lakh tonnes. Now, during this year we have to import
almost 100 lakh tonnes of sugar.

Last time, the Agriculture Minister had mentioned in this House that they were planning to import 50 lakh tonnes of
sugarcane. At what rate? Why is the Government not giving the same price to our farmers? They are importing sugarcane
at the price of 500 to 600 dollars per tonne, which is almost Rs. 30 per kilo but they are not giving the same sugarcane
price to our farmers. This is very unfortunate.

Mr. Chairman, Sir, through you, I would like to inform the Agriculture Minister that clause 5 (a) which you have removed

from this Amendment Bill should be incorporated. This clause 5 (a) should be reincorporated because this clause 5 (a)
enables the farmers to get additional price out of the share of 50 per cent additional profit. 3231 smumt @1 gt ot 3 Why
is the Government want to remove it?

On the one side you are telling that the advantage has already been included in the fair and remunerative price. At what
price are you fixing? It is Rs. 129.89 per quintal. It is very unfortunate. The actual rate today is minimum Rs. 150 per
quintal.

On the one side, they are saying that they are including 50 per cent for the farmers' profit. So, they have to give a minimum
of Rs. 150 plus 50 per cent , that is, Rs. 225. Otherwise, it would be very difficult for the sugarcane farmers. That is why,
we are requesting the hon. Minister to include clause 5A.

Recently, they had said about measures taken by the Government to control the prices of the essential commodities.
But how are they controlling? They have written 'reduction of the import duty with zero import duty on sugar.' They have
said about reduction in the import duty on refined and vegetable oils; allowing the import of white and refined sugar and
removing the obligation in respect of import of raw sugar and white sugar. They have said about permitting the sugar



factories to sell processed and raw sugar in the domestic market and fulfil the export obligation on the tonne to tonne
basis. Along with this, they have also said a lot of other things. This is very unfortunate. Is it the way to control the price of
sugar and other commodities?

Sir, for rice, sugar and other commaodities, they are depending on the imports! This has never happened before in the
country. But it is happening now just because of the wrong policies of the Government. They should realise it.

Therefore, I would request that the Government should immediately think about the pathetic condition of the
farmers. We had the Dr. Swaminathan Committee Report. What had Dr. Swaminathan Committee Report recommended? It
had recommended that we have to take into account the actual cost of the farmers. But how are they arriving at Rs.
129.84? They are taking even the actual cost of the farmers with the price indices. Due to this reason alone, the farmer is
not getting his actual cost. That is why I would urge the hon. Minister that the actual cost of the farmers should be taken
into consideration and the recommendation of 50 per cent should also be considered.

The Government should remove all the taxes. On other imports, they are giving 100 per cent tax benefit to the
importers. Why should they not give the same benefit to the Indian farmers also? There is a need to give direct subsidy to
the farmers. This is all the more necessary. All the subsidies should be given to the farmers.

Sir, I would also request that there should be a direct market access. We should have 'Ryot Bazar'. In Andhra
Pradesh, during his time, Mr. Chandrababu Naidu introduced 'Ryot Bazar' -- which is known as the farmers' market -- so
that farmers could go to the market directly and sell their produce. There is no need of any middlemen.

Therefore, I would request that the Government should think all these things very seriously. At the same time, I
would once again request that the Clause 5A should be included in the Sugar Amendment Bill as it is very much necessary
for the farmers.

With these few words, I conclude.

3i. sader yarc Riz (demcht): smufer srdicy, gformer 3t aocn & b fdogaror 3 dioft b ol 3 sl ceft &8 8 - 40 I fpetl, 50 Fux
fepell) 531 Dlotel @ Al & BfIRIR sl W2 VIS 3dT & clfdpol A |2 W 3 AS IAI G b HRA IRDR & e wal. Ul a1 Dl 3 &) S afifdor
Bl A 333 T IRDR oft o, fparar st 2B A siie Rrer arar oft 3a ¥, I TSAEST YIS Sl folfoefds st a=l aldr o) SId ¥
PIolol Toll dl I USaIss] YsA =l ofdl d2 ADd Sil WRAL.uA.Ul. 3, 98 SIol, 3PR SRAGI Soll 3 dl A ARPR 3Uoll RE A & AT JRDR 3(cBI
3 T P! coft, A6l B SIeT Beol Tl Al Beell alol Tol| B3 cllsl &l Rl & clftpor 3 I dl2 U2 gdrel arsdl § 6 off 36! vewng fboas
J1ad ol oft v widlen &= e b sTool @I G = Blel, iofl PI ST @RI PN ? IRPR of v firdeed slool @I ... 130 I a fop=m,

U Podd ool 3 D A DI AG 306 fbell dicft o2 Bt 3 ddl-odt 9 fpeil, 10 fped, 11 fpedl, 12 fped, 13 el oft At 3) a1 A
st @2 Sitsd 3] 130 »ue & stoal A A3 36 [l dioft gordt 3, ifdbor 3usiipt ot 40 Fue & 3ma A A1 3o focll dioft 340 »uw & firear
33l 3| vP Poad ol I g 130 siiz 33cht St dioft wofl, =1 Iusirepr o 3@ &, 331 g1 340 Fue 3 soal A diell WS Bt 3, 3A Toltor
3 I Se2 TPI &, diftpol fopetr oorr 3?7 120 Fue & sieol T 363 gH firet 2a1 & 340 Fuw, dior spm 3 st siftiep, w16 3R ot 3 Al e 37
& Alcr-aId B o a1 3, ORI d, Sard! SiiR am el st Awdar 3 130 Fue seot 3t At dieft ot sma 16 Fuw, 17 Fug, 18 Fuw
3

HEIGR, cfiol sl &, U SUBICDT &, BT Sl 3 BIAIST SUHKDI &, A RIS & Rt 3, A oft crdi, DIAST B Jizcen 3 vy, A off aivdA 3,
forct 3, I Jdorica 3| v ust eI 3 3 ST ust RIS 3| JRPR DI dlail ugil I Sxael 3 Biell @1 a0 sft 5=t &, 356 st 2aca ordl slon
a1fde, cifcpol ol Gloll 3RPHSA Sl & [T IRDR DI A6l &) IRDR DI AW A Hloloil e} Sft D&al fep dlol Alel AD dlooll A UGN iR
I <dicfl Bl Sl AreT a8 sreot e wc SiAr 8 3iiR diell @ 8l Sl 8 A8 ASDeT 3| 3N A ATSDel DI Slokd 3 Al IRPR ol AD fTe T
Scoid fopu &? a1 Aarel 3ol 3| PR ¥3is sz Arcis A & =1 Bloll & Al IR B aRl S 37 IRDR DI Goll 3 b RIS g D
cllel 9Nt of 3lj 3 AR RAGT epATel ABoId DAL 3 3IR2 368 diSl DI MBI Bl ST 3, BUI DI 3B 3l Sl 3, X[El DI 3T 8l Sl 3| IS
oft oIl f3rciom, sTool oIdl Mo, 3A sIool DY SIcllol USAI 3 fdbrol 3RIPISA 3, cIfdbol a8 A SAGT Aol 3T AT SAGT SIRAH IoTol DI
DI BIAT 3| ATPR DI 3olb &P 302 Iolb STV 3 WST aloll af3e; =1 b2 et Iusirept 3, Jaie 200 spar disft cor sR, ag 10 »uw &t
forerett &, 33ropt o1t g3 50 Fuw feped) s1id 3t 3MGat U Podd, Sl Podd oIS 8 IR 3 ot oft 60 uRie, 65 wRic A aew 40 w=ie, 45
e, 3l oft 10-15 e ordt apett Sl 8 = ol aw 3Rt 100 Fue istest freran e, ciftpor 3 31 sr1 5 disteat frcrom, isft freeft smer
fepell, sRle Jarr dioft fepifere Jareen? dgd Dal oPIU SR ool dlell eidl &) Sla-ond 9 diolt bt Dier 3 31T el =it 2, Uy Sor 3 dloft hi
Blaadl 3 ame1 ol B=ft 3, 2 FDR B Sl AIfdE) IRDR Bl AW A wRIlol 311 3 b 3ft oS Al Soell, AEenE ordl wbell, AepR bt
a1 P fore 3 S yopfer W & fonle el &, As Yl Yot ofdt 3, As DIS YIPIeId IMUGT oldl 3, A el fo1fdfe, Sl AP eliel &, Iolb GRI
forfdte smuat 3, s sia & feprel 3R ISP Glell W2 Aol forfdtd muct 3) 3 glell & fo1w Daar g fip A sRPISA &I 3 fprel 3iiz IusipI




Sloll 3RPIGA 81 3 3| ol Sloil I AT Bloll a1fde) 3 ST 3BT § & 130 Fuw a=1 8l SR, olurel 3 Siiol el Al 3MUoil fIreT arel I9IeIG D0t
et fop 200 Fuw < cfifSte) b2 RdrR dadl 8 & Afpe, Afpy, eIl 8 2@ 3, As MMUct sl UeI 37 3ol Bl & b SAfRICT BaAfSdST i
3ol 32 diofl Sloll &) 3l60l @I e 3MU DA feralifed HIfde, SRRY Al I DA A Fiel sl dioft T fow A s it P fSais dii
Jets$ 3, fSIel e AP 8, TIc el 3Icl PRER, 3IeTl RIKR i39I Bl Blol Badl 3, I8 SIcid, BRIl Bdl 31k &) IRPR P AB RIABR SID oldt
3| Sl aRieIeA fepiret 3li? 3WITPI &, Glall Dt cIc &I & § ot oRl, Js 3R o1t 3

g Igal ot ordl fopen S Ao aRiifes fustt olier spfl o stR-3tR ool gu 3 3l sifdl Ad ard oidl uga ur 38 3) A6 Po el 3 ugaell fust
HIoIoT oIdl 3T HAeToll USen o5 - Sair & Al A& 31 59, ofdl Al BeN AdDI SIF| PR f$91S 3T A u &l acen dl @R At 87 (Zais
Al Steter 2ol 3 Avets I arer 3 arer 3 37 ¥ &S Usfiuferil of A AEIe cIp2 &R 912 f&R)) a1 FURI bl 3iiel IS oIar oidl e 3T S I
el oRN Dlcs Faiat 3, dl 20, 25 siiz 30 3u 331 91a 81 sRI et A2 Sir 38 3| e ol aociiw 2 3fie b2 391 3usilcbI ®I ddbeiin
3, <icll aretr Al Jo1fda &, JRDR A 3ol st 3 A DA clon DIE 3 ot - AYiA DIE DI ol & Aol W\l &) T8I seToll AR Ac] &, ol Uoall o
a I DI o1 & 1 3| dlal Blat off 3361 wrdt? Jfa DI 9 =i g1 fpar b2t P ugt A? pEkisss JAace 3 IwipT B usl A
ot 9831 Bt - IRDR ol Afpel IRBR BA 3R Al 3| DIS Usl Dol AleT o1l & Al JYIH PIC DI olrel ol ol 3 M 2l s1g| I/ 3
fop Jio1 DIE DT WA fPAD 18 891 DIGIol oIl 28 &) Plolol Toll I8 & JUMNITPI D Raelw| AUler Sfi, 31U &9 SAGT A Al 31 o1dl, ordl Al
391 A4 ST BIb SIERT 3T 9illel, I AUSE Dol DI ORI FARI 3| ... (RAdeIer)

off arehz dterd (arsaagz): AdARa ot 3

3t. 2ador gane Ris : &, dAddfeaa al war Far 130 $ut Ridee oo &iiz 40 Fu fpetl dioft v frdeet 3 ¢ suo fpell st st 3,
A1 316 foel & ot Sifs) 40 ) A - 340 IURI Toid 3| Bar 3icwel, IBIRT 3ictel, Rigt iz 33dwm1 231 sictel Picrar 3 331 Rul¥e gorar 3,
o1 3ot 3l 1deft <fiet qorel 3 ...(=raumet) sAfere Aler-aAler B & a1 B ) 3 IAD dgd [t ol 3| Aler-aAler Jaidl sucH! A
& sioletl w2 Slisd & Al udr acldl & b s a5t ARl oSS & 3l DR Dl GXell Alfde fop bl 3lI? 311e JUsilehI DI 9NNl of &l f3ret
ardt it 2ol 3, A PwT R dic I R &1 & 712 33 3, B Ice DR ol AY glor 3 clloft et B At Rogadrer 3 dioft argolt awit 32
Pad 3 fop Secr ¢t 3l & s, ferel ¢T SR, 31§ arel 31 BIAl Al oldl| dI62 AN 3l SR dl At DA FoMS? dl 16 IR U= FHomds); MUY bt 5
S 3R W182 A s 16 FuRY 9| =i e 87 gforn I 3IE a1gen a1 o apft qrrr 37 et dioft sl wdifee fptrer smuw oft G ot ot sl
w182 A o dlofl o8l smustt ars2 Al dioft A2l &) =18 Aa Ud Aol coKI & b BleTd AR 8| AT 311 Sloldll 3i1R fdpAtel I & o1&l dlom Al
FBIIIIA B, $AH DI ASE oidl 3| A6 F et a1 & ciftpor aiidl 3 St Steten 32 fpatrer 61 dieft 3, 334 &3 car o1&t AB| AG FARI B 32
¢l 8 fop Sil a1 b dictl &, AsT el UarKd 3 &A1 S 18l dl {2 3 Dol ABAl § b - Aol o181 3 ST BIGT, SHdol-#UI Al SKI BB $661
9reGT & ATl I Uil dIe AT DI G

*SHRI. PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman, Sir sugarcane and sugar are essential
commaodities. Out of the total production of sugar in the country, 20% is levy sugar and 80% is non-levy sugar. Price of that
20% is determined by the govt. and is distributed among the poor people through PDS. But the ground reality is something
different. From the sugar mill gate itself, bulk of the production is diverted to the non-target groups, i.e. the wealthy people
and the black marketeers. Common people do not get their share. On the other hand 80% of the sugar produced is
controlled by the mill owners and they increase the price according to their whims and fancies. The price has been raised
by as high as 45% as a result of which sugar price per kg is now Rs. 42 instead of Rs. 16. Thus there is huge profit margin.

It is true that Indian market is associated with the world market. Every change there affects the indigenous market. We
have very high population rate and there should be a balance between the global and local prices. If the sugar price is more
outside then in India also, prices rise steadily but the cane growers here do not get just remunerative price. Again if the
price is higher in world market, sugar is siphoned off from this country and cane growers are once again deprived from their
due. Who determines the price of cane? The govt. does it. So it is the responsibility of the government to protect the
interest of the growers but unfortunately the govt. is in favour of the dealers. I think that today, sugar industry is the most
profitable industry in our country. Yet there is much discontent among the people of particularly Eastern Indian regarding
sugar. Therefore fair remunerative price is being talked about now. Then who is going to determine that fair price? Earlier,
the govt. used to fix the prices. The Agriculture Costs and Prices Commission used to perform this duty. Now who will bear
the

onus — the Commission, the govt. or the ministry? Nothing has been clearly mentioned about this.

I am very surprised to find that there is support price for paddy, support price for wheat and those are announced before
hand. But though sugarcane is very important, no support price is declared for this crop. In West Bengal, only two mills
used to produce sugar — one in Ahmedpur and the other at Palashi. We grow sugarcane at small scale, for local
requirements. But even then I feel that the support price of cane should be declared before hand. There are a number of
by-products of sugar — liquor is produced from sugar, molasses are also produced. Paper is a by-product of sugar cane
along with vinegar. Even fuel can be manufactured from sugar. Just as we produce fuel from jute extracts, similarly fuel can



be had from sugarcane extracts. It is very costly but the farmers do not get any kind of return from these products. This
industry is rich-centric and this is my firm belief.

Secondly, Sir; if jute can be purchased by the govt. through JCI then why can't the govt. procure sugar also? From the field
itself, sugarcane can be procured by the govt. This would help the poor growers. This practice is prevalent in paddy and
jute — then why not sugarcane? If this is done then the growers would get their due and that would improve their lot. We
have to remember always that if poor people do not survive, then the country can never prosper. We all are here to air the
grievances and concerns of the ordinary people. It should be our constant endeavour to improve the social-economic
condition of our citizens, to be with them in times of crisis. I know that hon. Minister of Agriculture Sh. Sharad Pawar is
very competent, helpful and experienced. I would request him that since we deal with common people, we have to give
great importance to this problem of sugar and sugarcane and bail them out. We should never forget their plight and should
work for their uplift.

With these words and thank you and conclude my speech.

*SHRI A. GANESHAMURTHI (ERODE): Mr. Chairman, Sir, we are now seeking to legislate through this Bill the Ordinance
that was promulgated by the Government of India on 21.10.2009 taking away the rights of the sugarcane growers.

That Ordinance of 21.10.2009 took away the rights of State Governments to announce SAP. Now, while seeking to
introduce this Bill as the Essential Commodities (Amendment and Validation) Bill, 2009 in this House, the rights of the
States have been have been restored by way of giving them an opportunity to announce SAP. On behalf of sugarcane
growers, I would like to thank the Government for this gesture.

Schedule II and Clause 5 (A) in the Sugarcane Control Order, 1966 has been deleted both in the Ordinance and the Bill. I
would like to point out that the deletion of this clause has taken away the rights of the sugarcane growers to get their
share of the profits made by the sugar mills through their sale proceeds.

This legislation and the ordinance takes away the legal rights vested with sugarcane growers to become entitled to 50 per
cent of the profit made by the sugar mills after deducting SMP and cost of production from the total sale proceeds of sugar,
molasses and bagasse from the month of October to September every year. This causes a huge loss to sugarcane growers.

Even when the State Governments are not announcing the SAP, the farmers had ways and means and the legitimate right
to have a share of profit from the sugar mills which was made possible by Schedule II and Clause 5 (A) of the Sugarcane
Control Order, 1966

The Government of Tamil Nadu did not announce SAP from 1998-99 to 2004-05, but still the sugarcane growers of Tamil
Nadu were able to get a higher

* English translation of the speech originally deliverd in Tamil.

price as per the provison of Clause 5 (A). In 1998-99, they could get Rs. 128.10, in 1999-2000, they got Rs. 159.05, in
2000-01, they were paid Rs. 196.84, in 2001-02, they were distributed with Rs. 25.90 and in 2003-04, the share was Rs.
286.65.

A particular sugar mill in Tamil Nadu declined to pay the additional price for the sugarcane procured in the October season
of 2003. Hence, a PIL was initiated seeking justice from the High Court of Madras (W.P. No. 5665/2007). They got a
judgement in their favour and the sugarcane growers got the additional price along with 15 per cent interest as per the
directions of the court. So, I would like to point out here that the deletion of Schedule II in Clause 5 (A) would render the
sugarcane growers lose their rights and are left at the mercy of sugar mill owners and the Government.

It is stated that a loss of about Rs. 14,000 crore would accrue to the Government if this Bill is not legislated as per the
direction of the Supreme Court of India. But at the same time, the Government must not forget that a danger of the



sugarcane growers not getting about Rs. 74,000 crore to be paid as additional price which is pending for the past five years
and still lying with the sugar mills.

It is also stated that farmers would become eligible to get a Fair and Remunerative Price which is expected to be more
than the additional price the farmers were getting as per the provisions of Schedule II of Clause 5 (A) of the Sugarcane
Control Order, 1966. We can understand what is the remunerative price. But we cannot understand what can be the fair
price because we are not sure as to who will be fair to fix the fair price in a fair manner. We are apprehensive about this
FRP as we do not have the protection under Schedule II of Clause 5 (A) of the Sugarcane Control Order, 1966.

Normally, the Government does not accept even the price recommended by the Agricultural Price Commission which is now
known as the Commission for Agricultural Costs and Prices along with the National Commission on Farmers and also the
Agriculture Cell of the Planning Commission.
We are all aware of the losses the farmers have to face due to the wrong policies of the Government like this. This august
House is also seized of thousands of farmers' suicides. This Government came forward to compensate the same by way of
announcing a loan waiver to the tune of Rs. 65,000 crore. On the one hand, you have waived Rs. 65,000 crore and on the
other hand, you are depriving the farmers of getting about Rs. 74,000 crore which is pending from the sugar mills. This is a
great injustice.
In due course, if when the sugarcane growers fail to get a fair, remunerative price, the sugarcane production will come
down disturbing the Public Distribution System while giving rise to price rise in the open market. In my opinion, this Bill is a
boon to the sugar mill owners and a bane to the farming community.
Sugarcane growers have highlighted their problems drawing the attention of leaders of all the political parties. Though the
Members of Parliament belonging to various political parties have understood the adverse effects of this Bill, constrained by
political compulsions as alliance partners they are not expressing their views in an independent fashion. I would like to
point out here that this would cause a great loss to the sugarcane growers especially the South Indian farmers, more
particularly the sugarcane cultivators of Tamil Nadu. Hence, I urge upon the Government to consider withdrawing this Bill.
Otherwise, you may include in this Bill the Second Schedule and Clause 5 (A) of the Sugarcane Control Order, 1966.
This Bill which takes away the available rights vested with the farmers must not be passed in its present form. On behalf of
the sugarcane growers of Tamil Nadu and on behalf of our party Marumalarchi Dravida Munnetra Kazhagam, I strongly
condemn and record my opposition to this Bill.

We all know on the sidelines of this Bill that the price announced by Tamil Nadu this year is non-remunerative and
the lowest in the country. Hence, I urge upon the Government to pay Rs. 2,500 for sugarcane with a recovery rate of 8.5
per cent. The wording 'net cost of transportation of sugarcane from the purchase centre' should be replaced with 'net cost
of transportation of sugarcane from the sugarcane field (ex-field) in this Bill. Urging upon the Government to consider this
modification in the form of an amendment, let me conclude after having highlighted the problems faced by sugarcane
growers.
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THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): Mr. Chairman, Sir, I am grateful that many hon. Members from different parts of the country
participated in this important discussion. Generally, whenever there is a subject related to agriculture, we always see that
everybody tries to get an opportunity to express the problems of his own area.

The Bill is the Essential Commodities (Amendment and Validation) Bill, 2009. But we have discussed the Bundelkhand
issue; we have discussed the issue of the remunerative prices of other items; we have discussed about one of the major
problems that this country is facing today of the rising price. And I am glad that some of the hon. Members have also, in-
depth, discussed the problem of the sugar and the sugarcane farmers. In fact, this Bill has been discussed in-depth in the
House and outside the House. There were series of meetings with the various political parties after the introduction of the
Bill.

Ultimately, an overwhelming majority of the parties in this House have reached some understanding and appropriate
amendments were made and the fresh Bill was brought before the House. UPA has discussed this within the organisation
and the UPA partners have practically agreed to this Essential Commodities Bill. I am also grateful that the major
Opposition party Bharatiya Janata Party, other major political parties like Samajvadi Party, Bahujan Samaj Party, CPI(M),
CPI, and DMK also became parties to the detailed discussions and they also agreed, and the suggestions that were made
from their side were incorporated. That is why practically we have reached somewhat near to unanimity on this Bill.

15.16 hrs.
(Shri Arjun Charan Sethi /in the Chair)

What is this Bill about? This Bill is restricted to a particular item of the sugar policy, and that is the price issue of levy
sugar. The Bill does not say anything about 5A which has been discussed here in depth. 5A is not a part of the Essential
Commodities (Amendment and Validation) Bill, 2009. 5A is a part of the Sugarcane Control Order which is a separate order,
an administrative order, and is not a part of this Bill. This is regarding levy sugar price issue.

What is levy sugar? In this country sugar mills which produce sugar buy sugarcane from the farmers, process it and convert
it into sugar, and dispose it of in the open market. The Government has the responsibility to protect the interests of
vulnerable sections of the society. That is why we are trying to implement the Public Distribution System in the country. So,
levy sugar had been introduced to protect the interests of the weaker sections and to make sugar available in PDS, might
be in limited quantities, at a particular price.

About 20 years back, the practice in the country was that 70 per cent of the sugar that is produced by the mills was taken
by the Government of India for public distribution system and only 30 per cent of sugar was available for open market. That
ratio was brought down from 70:30 to 60:40; then 50:50; then 40:60; and in NDA regime it was decided that only 10 per
cent will be taken from the mills and 90 per cent sugar will be allowed to be sold by the sugar mills in the open market. The
same policy was continued till last year. Only this year we have made a small amendment in there saying that instead of 10
per cent, this year we have taken a decision to take 20 per cent from sugar mills for public distribution system and the rest
80 per cent sugar produced by the sugar mills has been allowed to be sold by them in the open market.

I was really surprised that some of the hon. Members stated that this is a vulnerable farmer. In fact, sugar is acquired from
the sugar mills. So, there is no question of touching the farmer. We expect that when we are expecting 20 per cent sugar
from sugar mills for public distribution system at a particular price, suppose if there is a loss because of that particular price
is not remunerative, this is the complaint of the sugar mills, but they have got every freedom to sell rest of the 80 per cent
of the sugar in the open market. They got every right to compensate whatever the losses are there. There is ho question of
any farmer or sugarcane grower is losing in this.

In the House, the entire issue was raised. In our country, one system has been introduced and which has been
implemented for many years throughout India when the question comes up of fixing price of sugarcane, that is, Statutory
Minimum Price (SMP). There is a difference between SMP and MSP. The Government of India also announce a minimum
support price for certain agricultural products like wheat, rice and some other items. But what is the difference? When the
Government of India takes a decision to announce the minimum support price for wheat and rice, if the price in open



market goes below, the price which has been announced or declared by the Government of India, it is the responsibility of
the Government of India to enter the open market and purchase that procurement. Right today, we are procuring wheat
and rice through Food Corporation of India and giving protection to the farmer so that he would definitely get that minimum
support price. In the Statutory Minimum Price, that is not possible. It is not possible for the Government to support when
the prices of sugarcane goes down below SMP. It is not possible for the Government to enter the open market and
purchase sugarcane.

What will we do with the sugarcane? We have no mills. Mills are run by a number of other people. So, it is not
possible but we fix the price, gives the guidelines, and expect the price will not be below that; price should be somewhat
near or more than what has been announced by the Government of India. This is the benchmark. There is a basis. On that
basis, and criteria, the price was fixed. Throughout India, this practice is there for the last number of years but there are
four or five States who have introduced their own system for their own State farmers - particularly Uttar Pradesh,
Utharakhand, Punjab, Haryana and Tamil Nadu.

The Uttar Pradesh Assembly has passed a separate legislature and have taken powers to introduce and fix a State
Advisory Price. There are two types of prices — one which has been fixed by the Government of India and one price has
been fixed by some of the States according to the decision of the State Government. On many occasions, we have seen the
price which has been announced or declared by the Government of India was “x' and the State Government has taken a
decision in a different way, their price was “x' plus something. Because of that, those sugar mills, those who have to pay
more than the price which has been fixed by the Government of India to their farmers, they were agitating.

When we make a calculation to fix a price of levy sugar, we always calculated the price which the Government of India has
announced. So, there was a complaint particularly from millers of Uttar Pradesh that we are paying more and we are not
getting the proper price from the Government of India. They went to the court. The matter went to the Supreme Court and
ultimately the Supreme Court gave a decision that it is the responsibility of the Government of India to refix price and
whatever the difference because of this refixation has to be paid to the sugar-miller and that is in since 1982. The figure of
Rs.14,000 crore came up because of this re-fixation and this calculation.

Some hon. Members said that the Government of India wants to give this money to the millers. No. We are not interested.
Where from we will give? They say that we want to pay the millers, Rs.14,000 crore and not a single pie to the farmers or
the sugarcane growers — that is not the intention of the Government of India. That is why, we ultimately took a legal
advice and took a final decision; this is happening because of a number of decisions which we had taken previously; on the
basis of this decision, the Supreme Court had reached a particular decision, and that is why, we thought it better to take a
decision about the validity. That is the reason why this particular Bill has come up before Parliament.

We are confident that, after getting clearance from both the House of Parliament and converting this into a law, we will be
able to protect the interest of the farmers and we will be able to protect the interest of the consumers. There are certain
issues which have been raised here — what is FRP, the new clause that is incorporated, etc. Previously, as I said, there
was the Statutory Minimum Price. Now, Statutory Minimum Price concept has been proposed to be abolished by this Bill.
We have introduced a Fair and Remunerative Price. What is the difference between the two?

Originally, the prices were fixed by the CACP on the basis of certain things. Basically it has the C2 cost. C2 cost of
production includes all actual expenses in cash and kind incurred in the production by the owner, interest on the value of
own capital assets excluding land, rental value of the own land and rent paid for the lease in land, the value of the family
labour. So, all these things are calculated in C2 cost.

There are some other criteria that have been fixed for fixation of levy sugar. These decisions are taken by the CACP, on the
recommendation of the CACP. There are certain issues that were raised regarding CACP also. It was told that there is no
representative of the farming community on the CACP. That is not factually correct. CACP has experts; along with, it has
the representatives of the agriculturists; they also have got accommodation in the CACP. So, they are also a part of that.

The system of CACP is that it collects information from the State Government's Agricultural Department; CACP collects
information from the Agricultural Universities; CACP also gives opportunities to the representatives of the farmers'
organizations. Ultimately, they come to some understanding and then, make their recommendation to the Government of
India. It is up to the Government of India to accept it or not. But by and large, the Government of India, and at least 95 per
cent of the cases are such that the Government of India accepted /n toto, the CACP's recommendations.

An issue was raised here that in a particular year, 2007-08, the price which was fixed by or recommended by the CACP was
not accepted by the Government of India. It is partly correct and partly incorrect.



In the year 2008-09, the CACP had given a Report and in that Report it had recommended a particular price for
sugarcane. That price was practically the same as was suggested in the previous year. What exactly the CACP had said in
its recommendation? That particular year was an exceptional year There was tremendous production of sugar. Ample
stocks were there. Low market was there. In the international market also the prices had totally collapsed. Mills were not
in a position to pay the prices to the farmers. The situation was exceptionally bad because of too much sugarcane and
sugar production. After studying all these, the CACP had said:

"In view of the prolonged deflation in the prices of sugar in both domestic and international market, excessive
supply of sugar vis-A -vis demand in the country and deteriorating health of not only the sugar industry but
also the sugarcane economy, there is no case for any increase in the SMP of sugarcane for the year 2008-09."

The CACP also said:

"In fact, based on the prevailing price realized from the sale of sugar there will be justification for some
reduction in the SMP from the present level which may not, however, be appropriate in view of the marginal
increase in the input prices as well as the poor economic condition of the farmers."

The same CACP had said that there is a case to reduce the price but the Government of India had not accepted it.

We got this Report in August 2007. On 20t of March 2008 the Cabinet Committee on Economic Affair had accepted this
recommendation and announced the price as recommended by the CACP in toto. 1t is the responsibility of the CACP to
study the costing factor every year and give recommendation about the prices on yearly basis.

On 20t of March, 2008 the Government of India took a decision on the recommendation of the CACP for that year

but on 27t of March the CACP had sent another Report which was not asked by the Government. They had sent this
Report suo motu. The CACP which was saying that there was no case for enhancement of any price and in fact there is a
case for reduction of the price — that was their recommendation — but within practically a few days, after the approval
given by the Cabinet Committee, the CACP sent a new recommendation, not only a new recommendation but also an
interesting recommendation, saying that:

"The Commission recommends its Statutory Minimum Price of the sugarcane for 2008-09 be revised to Rs.125
(Previously, they had suggested Rs.72 and from Rs.72 they had gone to Rs.125) to be paid by the sugar mill at
a 9 per cent recovery plus bonus of Rs.30 per quintal to be paid by the Central Government. "

It is very interesting. The cane will be purchased by the sugar mills. Sugar mills will process that cane, send sugar in the
open market and will earn or lose money but where from the question of the Government of India paying bonus arises? The
Government of India is not getting that sugar or sugarcane into their own kitty. It will go to those millers. In fact, they are
supposed to pay. Here the recommendation of the CACP was that the Government of India should pay the price of the basic
raw material which will be ultimately consumed by some private sector So, we have not accepted this second
recommendation. Except that, practically for the last number of years, the recommendations of the CACP has been
accepted in toto by the Government of India. We always try to protect the interest of the farming community.

A question was raised as to what is the Fair and Remunerative Price (FRP). In Fair and Remunerative Price, one new
provision has been proposed to protect the interest of the sugarcane growers. Previously, there was 5(a) and now we have
brought FRP. Basically, we have deleted the 5(a). This 5(a) is also not from the Essential Commodities Act. As I said, it is
from the Sugarcane Control Order. The provision 5(a) which has been deleted provided sharing of the profit of the mills
with the farmers at the 50:50 per cent ratio after the season is over and financial results are declared. If the mill has
shown profit in their balance sheet then only the farmers were eligible to get this benefit. But at least for the last five years
I have seen not a single mill in this country has given benefit under 5(a) to any sugarcane grower. Our hon. Member from
southern India has said that this was beneficial for farmers. But in southern India also not a single sugar mill has given any
advantage of 5(a) to the farmers. It is because the practice is that the farmer gives his sugarcane to sugar mill. He takes
whatever the final price is decided and he goes back to home. After completion of one year, after completion of their
accounts, balance sheet and auditors statement, suppose they show some profit, then the farmer has got every right
according to 5(a) to ask for additional price. But the farmer never thought about it and he never goes to that mill. He will
go to the mill next year only when his sugarcane will be ready and matured for crushing purpose. That is why, neither the
farmer was taking any interest nor the mills were paying any money. That is why, there was a Committee called Mahajan



Committee appointed by the Government of India which recommended that the provision of 5(a) is not beneficial to the
farmers and therefore it is better to discontinue it. So, we have discontinued that and we have introduced new Fair and
Remunerative Price which gives specific margin to the farmer. What is the difference between the previous system and this
system? In the previous system, if the mill earns profit, then after completion of one year, the farmer got the eligibility to
ask for the part of profit. But in FRP, whether the mill gets profit or no profit, the first day when he is going to hand over his
sugarcane to the mill, it is the responsibility of the mill to give him part of profit irrespective of whether the mill earns profit
or does not earn profit. With regard to risk part also, practically somewhere near about 50 per cent amount has to be paid
to the farmer and this is in advance. So, there is no question of waiting for the end of season. That is why, the FRP is
definitely beneficial for the farmers. When on the recommendation of the CACP, the decision was taken last year the price
of sugarcane was Rs.107 per quintal.

But when we introduced FRP, immediately the price of sugar went from Rs. 107/- to Rs. 129.50. Practically, there was a
rise of 50 per cent in the prices of sugarcane. That is why the FRP would definitely be beneficent to the farmers.

Another issue was raised that this price of Rs. 129.50 was not enough because the prices of sugar has gone up to sky level.
I entirely agree with this. I made the position of the Government clear. The price which has been given is not the final
price. People who are purchasing it have every right to pay more. What exactly had happened this year? The price
announced by Government might have been Rs. 129/- but actually in the State of Uttar Pradesh, the State Government had
announced a price of Rs. 165/- as against Rs. 129/-. This was not accepted by farmers in Uttar Pradesh. There was a
negotiation between mills and cane growers associations and the sugarcane growers in Uttar Pradesh are getting a price of
nearly Rs. 200/- per quintal. Therefore, though the price announced by the Government of India is Rs. 129/-, yet the
farmers in some places in Uttar Pradesh are getting a price of nearly Rs. 200/- per quintal and in some areas they are
getting a price of Rs. 230/-. In States like Gujarat, Karnataka, Maharashtra, Tamil Nadu, though the announced price by
Government of India is Rs. 129/-, the farmers are getting a price ranging from Rs. 210/- to Rs. 230/-. There is a difference
in the prices that the farmers in the States of Gujarat, Karnataka, Tamil Nadu and Maharashtra are getting with that of the
prices that the farmers in the State of Uttar Pradesh are getting. This difference is because in Northern India harvesting
and transporting of sugarcane is the responsibility of the farmers and in the Southern States the harvesting and
transporting is the responsibility of the millers. For every tonne or every quintal Rs. 30/- is the cost for harvesting and
transporting. When the farmers in States like Maharashtra, Tamil Nadu, Gujarat and Karnataka are getting a price of say,
Rs. 220/- per quintal of sugarcane, essentially one would have to add a sum of Rs. 30/- to that and when a farmer from the
State of Uttar Pradesh is getting a price of Rs. 200/- per quintal, one has to deduct a sum of Rs. 30/- from that because in
the State of Uttar Pradesh harvesting and transporting is the responsibility of the farmers. This difference is very much
there. We have suggested here that when the prices would be fixed, the CACP has to give consideration for the transport
and harvest cost also. This will also benefit the farmers.

So, whatever decisions have been taken, each and every decision is meant to benefit the farmers. The interest of the
farmers has been safeguarded. Many hon. Members have raised the issue of prices of sugar. It is true that the prices are
abnormal. Each and every citizen of the country is facing hardship because of this rise in prices of sugar. As I said, the
normal requirement of the country is Rs. 230 million tonnes but unfortunately last year the production was less than 150
million tonnes and there was a gap between demand and supply. In such a situation the prices have gone up. When that
type of situation happens, the Government have no alternative but to encourage import also.

A criticism was made as to why the Government is importing sugar. The decision to import sugar is not taken today. Even
previously also, sugar was imported. I recollect that, during the NDA Government, in one particular year, there was
shortage of sugar and it was imported from neighbouring countries. There was criticism in those days also against the then
Prime Minister, Shri Vajpayee but he explained the reason for it because ultimately, it is the responsibility of any elected
Government to keep a balance between the interests of the consumers and the producers. One should not forget this. The
percentage of consumers is more than 80 to 85 per cent and we cannot just by-pass the consumers' interests. We are not
eager to import sugar when ample sugar is available every year. But when there is a shortage, when there is a gap
between demand and supply, to protect the interests of various cross sections of the society, we have no choice but to
import. I am sure that the situation might be like this in this year, and might be maximum next year.

As hon. Member, Shri Jagdambika Pal has said, it is a cyclic picture. Every five years, sugar and sugar cane
cultivation is such that in two years, there will be serious problem and the next three years, there will be a problem of
surpluses. So, the situation will definitely change in another year. This is my own assessment. I am myself a sugarcane
grower and that is why, I know this particular subject quite in depth. I am sure the overall efforts which the Government of
India has taken is to protect the interests of the farmers and also keep a balance between the interests of the farmers and
those of the consumers.



I do not want to take more time. I have tried to explain the entire position before the august House. My request to the
House is that the Bill should be passed.

Shri Raju Shetti has moved the Statutory Resolution. My appeal to him is that he need not worry about the problems
of sugar cane farmers. We will definitely protect the interests of the farmers. Whatever action has been mentioned here is
to protect the interests of the sugarcane growers and one should not by-pass the interests of the consumers also. From
that angle, we have tried to keep a balance. Hence, my appeal to the hon. Member is that he should withdraw his Statutory
Resolution.

MR. CHAIRMAN : Shri Raju Shetti, in view of the clear and categorical assurance given by the hon. Minister, are you
withdrawing your Resolution?

SHRI RAJU SHETTI : No.

MR. CHAIRMAN: The hon. Minister has already answered all your queries. He has given clear and categorical answer to
your points. .
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SHRI BASU DEB ACHARIA (BANKURA): I want to have a clarification. Now, the SMP is being replaced by the FRP. I would
like to know whether any new criteria has been adopted for determining the Fair and Remunerative Price or it is going to be
identical or same as it was for the Statutory Minimum Price. If new criteria or new factors are not added, then how can you
ensure that the sugarcane growers will get more price and that the FRP is better than what is provided in section 5(a) of
the Bill? If we are retaining 5(a) in the Bill, will the Fair and Remunerative Price also be there?
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SHRI PRABODH PANDA (MIDNAPORE): I want to know two things from the Minister. The cost of production or cultivation
varies from State to State. In case of jute, the price fixed by the CACP varies from State to State, if not from district to
district. So, how can the Central Government adopt a uniform policy in the name of Fair and Remunerative Price? That is
number one.

Number two is, whether in the present situation the Government is going to have a re-look or recast the control order in
this regard.
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In fact, till last year there was a heavy duty on import of sugar. But we have removed it and changed the duty structure
just to increase the availability of sugar in the open market. There is a new addition.



When the Fair and Remunerative Price (FRP) will be fixed, there are certain guidelines.

1. Adjusted all-India weighted average of C2 cost of the production of that particular year to the nine per cent recovery
rate.

2. Cost of transportation of cane to factory gate.

3. Total adjusted all-India weighted average C2 cost of production of last year, including cost of transportation at nine
per cent recovery rate.

4. Above adjusted to 9.5 per cent recovery rate.
5. Profit margin to the farmers @ 15 per cent.
6. Plus margin on account of risk to the farmers @ 25 per cent.

In fact, previously there was no provision of risk. So, now the provision of risk @ 25 per cent is there. So, whether mill is
going to earn or mill is going to lose is not the issue. Every year mill has to pay 25 per cent over and above all these
costing to the sugarcane grower as a risk factor. So, this is the addition. In fact, this will protect the interest of the farmers
and definitely it will be better than the Statutory Minimum Price (SMP).
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India, it is Rs. 20 tonne per acre. There are many farmers who produce more than 80 to 100 tonne per acre. So, the C2
cost is depending on the total yield from that acre. In Andhra Pradesh, the C2 cost is Rs. 91.95 per quintal; in Haryana it is
Rs. 82; in Karnataka it is Rs. 62; in Maharashtra it is Rs. 72; in Tamil Nadu it is Rs. 83; in Uttar Pradesh, it is Rs. 69 and in
Uttarakhand, it is Rs. 60. So, C2 cost is dependent from State to State. It depends on the availability of water, quality of
the land and the overall approach of the farmers.

There was another question which was raised here was about the FRP. There are seven criteria required to be considered
by us when we fix the FRP.

1. the cost of production of sugarcane;

2. the return to the grower from alternative crops and the general trend of prices of agricultural commodities;

3. the availability of sugar to the consumer at a fair price;

4. the price at which sugar produced from sugarcane is sold by producers of sugar;

5. the realization made from sale of by-products, viz., molasses, bagasse and press mud, or their imputed value;
6. reasonable margins for the growers of sugarcane on account of risk and profits. and

7. the recovery of sugar from sugarcane..

So, these are the seven criteria which have been fixed and on the basis of these criteria, CACP is going to finalise
henceforth and recommend the price for sugarcane grower.

MR. CHAIRMAN : Hon. Member, Shri Raju Shetti are you withdrawing your Statutory Resolution?
SHRI RAJU SHETTI : No.

MR. CHAIRMAN: The question is:

"That this House disapproves of the Essential Commaodities (Amendment and Validation) Ordinance, 2009 (No.
9 of 2009) promulgated by the President on 21 October, 2009".

The motion was negatived.

16.00 hrs.
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16.01 hrs.
Shri Raju Sethi then left the House

MR. CHAIRMAN : The question is:

"That the Bill further to amend the Essential Commodities Act, 1955 and to make provisions for validation of
certain orders issued by the Central Government determining the price of levy sugar and actions taken under
those orders and for matters connected therewith, be taken into consideration. "

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill. Sk. Saidul Haque, are you moving
your amendments?

Clause 2 Amendment of Section 3

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I would like to move my amendments. I beg to move:

Page 3, line 14,--

for "fair and remunerative price"
substitute "Statutory Minimum Price". (1)
Page 3, line 29,--

for "fair and remunerative price"
substitute "Statutory Minimum Price". (2)

Page 3, line 33,--

for "from the purchase centre"
substitute "from the field". (3)

Page 3, line 33,--

omit "to the extent it is borne by the producer” (4)

MR. CHAIRMAN: I will now put the amendment numbers 1, 2, 3 and 4 moved by Sk. Saidul Haque to the vote of the House.
All the amendments were put and negatived.

MR. CHAIRMAN: The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1, the Enacting Formula, the Preamble and the Long Title

were added to the Bill.



SHRI SHARAD PAWAR: I beg to move:
"That the Bill be passed."
MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.



